" (By Advocate Sh.K.R. Sachdeva)

e

IN-THE CENTRAL ADMINISTRATIVE TRIBUNAL
 PRINCIPAL BENCH
NEW DELHT .
OA" No.2162/1997

L

New Delhi this the 1st June, 1998

Hon'ble Smt.Lakshmi Swaminathan, Member (J) . \\<]
Hon'ble Shri K.Muthukumar,_Member (a) '

Sh.Jai Singh Pal,

S/0 Sh.Rebti Ram

R/0 F-64C/5/107,Sector 40,

Noida. ,
+«+.Applicant

(By Advocate Ms.Rani Chhabra,learned counsel

through proxy counsel Sh.R.K.Shukla)

Vs

l.Union of India through
its Secretary,
Ministry of Telecommunication,
Sanchar Bhawan, New Delhi. '

2.Chief General Manager,
TelecOm.West,Dehradun.

3.General Manager,
Telecom.Ghaziabad.

4.Divisional Engineer(Phone),
Noida.

S5.Area Manager,
Telecom.Noida

6.Assistant.Engineer(Cable)
Noida.

7.Sub Divisional Officer,
Noida.

8.Accounts Officer,
Noida. :

- -Respondents

ORDER (ORAL)

Hon'ble Sﬁt.Lakshmi Swaminathan, Member (J3)

Proxy counsel submits the request of Mrs Chhabra
that -
learned counseél/some more time may be granted to her to file
rejoinder. we note that reply has been filed by the respondents

on 31.3.1998 ang sufficient time has already been granted

to the applicant to file rejoinder whiéh Opportunity he

has not availed of.
2. ' . Shri K.R.Sachdeva,learned ‘counsel has drawn our
attention to the reply of the r'espondents in which they

have, interAalia, stated that the applicant has not collected/




¥y

rules for the period from 24.11.95 o 15.3.1996. They have

églso Submitteg that the applicant has been issued leather
the rules- as they are isstted o other similarly Situateq

also note from\ tha orders bPasseqd by the respondents(copies
Placed 4t Ann.R.1 and R.II)V regarding pPayment of pay and
allowances and arfears for the relevant peliod, that,/zz
Stated ta be lying 'uﬁdisbursed as the vapplicant has faileq

to Collect the Same,

3. From the above facts it is Seen that the main reliefs

by the respondenps in favour of the ‘applicant, It ig for
the a@pplicant o Collect the amounf- and items due to hjp
from the concerned officer during office hours, ag regards
the Overtime allowances; the respondents have stated that

the applicant is not. entitled o claim Overtime allowance

OA jig disposed of as above, No Order asg to bosts.,

(K. thukumar ) _ (Smt.Lakshmi'Swaminathan)
Member(a) n

sk . -




